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NOTICE.

CONTRACT SUPPLY OF COUNTRY SPIRIT.
TENDERS for

, fnT the exclusive privilege of supplying 
t ripr* are hereby invited im * spirit vendors of the districts Spirit to tbe licensed retail teJders should be for supply for 

C°?merated in the annexed schedule. Th be m sealed covers
enumerat lst April 19-7- J ntry spirit and should reach
Superscribed “'Tenders for the/"?{[Orissa, Cuttack, not later than the 17th
;ie Commissioner of Excise ^ “t lt;d°to accept such tender as may be deemed 

WtrpubhfmCJt^d to reject any of those received, without 

assigning any reason.
2. The contractors.

with the conditions of the
(Form no. 27) published below.
conditions. . distillery either within or outside this

3. Spirit may be snpphe _ required to deliver it at the bonded
province, and the contractor q{ spirjt supplied from outside the
warehouses at their own cos ■ }ed by a sample, not less than one
province, each tender mu ^ P wiU ^ required to be? equal to the
sample0 Tcte^f^supply from within the province, the process of distilla­
tion will be under the control of the Excise Department and the product 
together with the raw materials will be analysed from time to time at the 
cost of the contractors.

, o tenders are accepted, must comply generally whose tend wholesale of country spirit”
“LlCeU?hey must also observe the following additional

4. The tenders must specify the price per prcof gallon at which spirit 
will be delivered to the licensed vendors at any of the bonded warehouses 
enumerated in tbe schedule, or at any additional warehouses that may be 
opened for the convenience of the licensed vendors within the area of the 
contract. Tbe price will be the same for all the warehouses within the area 
covered by the contract; will be realized by the District Officers and will 
be payable to the contractors ordinarily from the Sadr treasuries at tbe 
end of eacn month. Arrangement can, however, be made for receipt at any 
ether treasury on payment by the contractor of a small premium of one 
anna per cent to cover charges for Remittance Transfer Receipts. In case 
such payment is received by Bank Drafts issued by the Imperial Tank of 
India, tbe premium will be four annas per cent.

on the

Rs.
Monthly issue up to 500 

« from 5C0to],COO
L. P. gallons ... 100

... 200ditto 

ditto 

ditto 

ditto 

ditto

Excise! and Salt, Orissa, may';10

LOGO to 2,COO
2.000 to 3,000
3.000 to 4,000
4.000 to 5,000

300
... 400
... 500 

... 600or such sma1’if: . urn; as the 
an.y paiticuh (;ireet Commissioner of

6. The in the Sohed o-c belong to Government.
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In all cases in which the contract k *• ___
the present contractors, the new „„ 7 glven to a persori „of 11“ contract, to purchase all Pi“frMto|? '»■« be n»ui_5™' °lh« then

j t&e Collector
7. Officers in

^nSXiSliSStS5e?S
the contractors. Where quarters have not been constructed, the contractors 
will have to pay house-rents to the officers and peons at local rates if suitable 
houses are available, otherwise they will have to get quarters constructed at
their cost within one year from the date of orders issued by the Commissioner 
of Excise and Salt, Orissa.

8. The spirit supplied to the bonded warehouses will be of any strength 
below 50° 0. P- as specified by the Commissioner of Excise and Salt,
Orissa, from time to time and the base used for its manufacture will not contain 
less than 50 per cent of mahua.

Cuttack:

The 8th September, 1936.)

P. T. MANSFIELD,

Commissioner of Excise and Salt, Orissa.
l
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SCHEDULE.

!
Avcrago

Name of j | , annual
district or ; \ 1 consumption
part of a ! Ease from which j ded Distance from Railway in proot

distnet for ! spmt must be [ station. gallons
during Ja?t 

i two

i

i

which
tenders are | 

invited 1 years.i

i! 43- g;21 J
i

Cuttack , Mahua and j (1) Cuttack 
(excluding a molasses. The j 
small outslill' proportion of :

mahua shall uot' 
full below 50 I 

j. per cent.

3 miles from Cuttack 8,155

area). ;
■

■

!* ■

:

i
r
I
1 f-
: !’

Balasore. Ditto (1) Balasore 1 mile from Balasorc 4,282if

i
li - i

.Puri. Ditto (1) Puri
i

(2) Khurda j 7 miles from Khurda
j [ Hoad

| 1 mile from Puri
i;

3,518

it
i

!
! r
;

0
■
■

r
i

f f
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FORM Eo. 27„
license for the sale (wholesale) of country Spi

License is hereby grantod to

hereinafter called the licensee, under the DrovisM™ ^
Excise Act, 191a, for the .sale of spirit of the dew • ?ec*'lon 20 ef the Bihar anfl n ■ 
areas specified in the schedule hereto annexed for aTeriod ^fereinafttir mentioned in^he 
1937, subject to the conditions hereinafter .set forth, vR •_ £ °Ue year *rom fche 1st April

„ - »it in the
annexed hereto. areas mentioned in the schedule

Conditions.
1. The spirit sold under this license shall be of average onna r 

.standard for the time being prescribed by the Excise fw ?“■ J accoiding to the 
produce of materials of one or other of the descriptions suerffipT“I0T and sba11 be the 
annexed and the proportion of mahua in the base of manufa(*»!o 'l ,, schedule hereto 
per cent. Provided always that the Rcensee may sunnW L haU •n‘Qt fal1 below 50 
materials at any time .during the subsistence of this Uce/se ?if nerrn'H Er0m °ther 
general or .special order of the Excise Commissioner. ’ Pcrmitte(i so to do by

2. No spirit shall be sold under this license elsewhere than at rKo w

sasjr frjt s. sa
.Commissioner for the purpose of sale of spirit hereunder.

.3. The spirit kept at the said warehouse for .sale under this license shall be subject to 
periodical analysis by, or .under the orders of the Collector or the Excise Commissioner, 
.and the licensee shall be bound to take steps to remedy any defects in the quality thereof 
.which the Excise Commissioner may consider material, as to which his decision in writing 
shall .be conclusive. Cost of analjsis will be payable by the contractor.

to .be

4. The prices to he charged for spirit sold under this license according to the different 
descriptions of such spirit, as set .forth in the schedule hereto annexed, shall be, in the 
.case of sales at warehouses specified in the said schedule, prices calculated according to 
.strength at the prices set opposite to the names of such waiehouses and the different 
.descriptions .of spirit in such schedule. In the case of sales from any warehouse or ware­
houses to be hereafter sanctioned, as provided In condition 2 hereof, or of any spirit made 
.from any materials specially permitted by order of the Excise Commissioner, as in 
condition I hereof mentioned, the prices shall be such as shall be fixed by the Excise 
.Commissioner on granting such sanction or specified in such permission as the case may be.

5. Spirit sold at the said warehouses shall be of such strengths, only as may be fixed 
■from time to time by special or general order of the .Revenue Commissioner.

6 Sales of spirit under this license shah from tim.e to time bo made only to persons 
(hereinafter called Licensed Vendors) producing passes in the prescribed form authorizing 
.the sale to them of spirit, and only of the description or descriptions of spirit mentioned 
in such passes and of no greater quantity of spirit than the quantity mentioned therein.

Sb0„nh.‘US, •“« I—
produced by them-

„ . . . • may from time to .time be fixed by the Excise
8. Such minimum stock of spmt a - J ]iceusce ^ali .be maintained at eaji 

Commissioner and notified by him m wr g license is for the time being permitted,
warehouse, at which the sale of spint un -bed minimum the licensee shall
If and whenever the .stock shall fall below this Sum in default of Ms so doing 
forthwith make up the same to the piescno th0 collector or the officer in charge
within days after the receipt by him or procure the spirit required so to
of the warehouse requiring him so to Q, g The licenseo shall be liable(to
make up the same from any source ho may _thmK • s0 red (including
to the Collector on demand any excess o bemo tj J P 
of transit) over the price realized by the sale the

9. The licensee shall from time aI1

being permitted, and the f “The areas specifiod in the schedule at wh ch
houses that may be required in licensee. Such of l ^ property
built and maintained at the expe.n o of th permitted, asaie P
the sale of the spirit under this license is .tor
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htl,lb„ maintained under the dljfy°"hf Public Works Department^

- rscs “ fs,sr tt's %*"« -rjr.'SS1* c"T.'c‘S« ““»■ dW.» .tan b. a..,,shall a'so Pa) tofa bQ doterulined by the C<)11 whatgoGVgr t0. Government building 
buildings, as sh br fir0) due to any c. ~ Qul excepted. The source of watm-
darGovernmentDpropcrty therein,fair^andtaintained at the expense of the licensee.

u.Teuco warehouse shall be i.e., the general Municipal tax will
supph a i «w. taxos, the tax on hoi whethor described as a tax, fee or
£ paid by Government, ami all add* ^ se0 shall provide' suitable quarters for the 
5te!l be paid by Jmhouse close to the warehouse building,

officers and guards in cm „ whether on the expiration of the p0rio;1
!0. On the determination of ‘“^VonginaBy granted or of any renewal thereof, 

above mentioned for which t fcy th0 Commissioner-ot Excise-,
the licensee shall be uni, ■ buildings which he may have' constructed, or

(fl> to make over to his successor > j ata valuation agreed to between him.
SS-JUSTK they are unable to agree, at a valuation fixed by the

Cornmissmner ot Excia-, and^ch use(f £or tEe- supply, storage, handling,

make ov'- f k ; as may be specified by the Commissioner, of Excise at a 
valSn to be Wed by him, and the succeeding, licensee shall be compelled 

to accept such plant at such valuation.
Tf the lessor at any time befoie the expiration of this lease is desirous for any publie 
If the lessor a. i said demised premises or any part thereof, and shall,

u'mlerthc EmdTf the Collector, serve notice of such desire on the lessee and shall tender 
uudci tu-, rwnn. bul]ding or other improvement which he may have erected- or
n^e'wiAthe written consent of the Commissioner of Excise and Salt, the lessee shall 
isithin th.ee months from the date of receipt of the.-notice aforesaid, vacate the said 
demised premises or such part thereof as is specified m the said notice. In case of 
disagreement as to the amount of compensation aforesaid, the matter shall be reterred to 
the Commissioner of Excise and Salt whose decision snail be final..

but

(b) to

11. All such fittings or articles as are necessary or proper for or connected with and 
suitable to ihc supply, storage, gauging, handling, sale and issue of spirit under this- 
license, including vats, tanks, pumps, pipes, cocks, gauging, rods and vessels,, etc., for use 
in the warehouse, at which the sale of spirit under this license is for the time being per­
mitted, shall be provided by the licensee. Vats, tanks, and casks in such warehouses for 
the storage or issue of spirit must be of such number and capacity and be set np according 
to such design as the Excise Commissioner may from time to time direct and shall- be 
provided with suitable dipping rods. All new vats for storage or reduction of spirit shall 
be of wood. The licensee shall also be responsible for the conveyance of water to all such 
warehouses for purposes of reduction and so far as may be necessary or proper (as- to 
which the oruers in writing of the Collector shall be conclusive) for the filtration and 
purification of such water befoie its admixture with spirit,, and the licensee shall be bound, 
to c -mph with all written directions of the Collector in these respects forthwith after 
receipt of such directions.

12 Storage reduction and issue on sale of ad spirit under this license shall be made 
under the immediate supervision of the Government officer in charge of the warehouse.

once and must remove Letc- thc licensee shall attend to it at
to do so he shall be liable to such fenf'” ^ d.ate Specifix3d in fche order and on, his fallt"! 
o.iier and also to such cast a-s . l ■ °r Penalty as the Commissioner of Excise ® ) 

iso such cost as may be incurred for the removal of such defect.

the areas mentioned in the ‘ch-du’e he*' tlnterest ln the retail vend of country spirit wtthiu
such adjoining - -

01 ,11 spirits sold si,,., tlsl :;‘h; l'r'^s or sates specified in the schedule hereto anccyl 
on or before the issue or the purchasfn f °eiVed b>’ the Collector and collected by
than oe aujusted mouthlv ind the t ! wCb spmt- Accounts of all sums so c°ije^ 
betore the 15th day of the'f Jlowing monih!°r ^ “°nth wiJI be paid t0 the licenseG °
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16. Alterations in the rates of dut-v 
Orissa Excise Act, 1915, shall not i'n any wav'aff^? Un^0r 8®etion 27 nf n,

IT -MW bound to i. ?"Jl‘i0“"f«uts.ih"ssrsxs -*-5 2 -jisz* ««„,h,
“.Ota™ during ths proouding ,o„ ,rth?”,rnl“' *» »«»„?““"!1» »»warehouse) during the preceding^ year- provided tw •? whith was sold i6ac^ suoh 
value, the value shall be fixed by the Excise ComSiolf “*"«* <«• ■* JSJtSh

above mentioned for which ins^^re^i^rioSSi81 °D tHo exPir®«on of the ■ 
the licensee shall be bound to leave if so ordered by the^Oolle °f aay ronewal thereof
sioner, in each warehouse at which immediately* the Ex^® Gommis!
spirit under this kcer.se shall be permitted, aquaiXof«tetfrnuna^'1 the sale of 
quantity per month sold at such warehouse during the pieced f thc avera«®
which such determination sha!I take place, provided that theTuttitv of" 8 °E lhe yoar 
bo valued after such determination at the rate specified in tKkS 7, E,Trlt 30 left 
if such rate be not accepted by the succeeding licensed! thejat sth tteT° “"”1^ or’ 
by the Excise Commissioner. Thc license choli \ as ma>’ be fixedquantity so to be left as aforj^^.^^^ «f £
excess of such quantity so to be left and in default? of kJ on 1 P V warehouse in 
„d di.posc o. suoh JL, qumt% ,t ,tnu„t;Sri'kh5t£‘li«*

and

19. Spirit intended for sale under this license at any of the warehouses, at which the 
sale of spirit hereunder is for the time being permitted, shall be conveyed to th" 
warehouse for which the same is intended only under a bond for payment of the duty 
prescribed under section 27 of the Bihar and Orissa Excise Act, 1915. The licensee shall 
he liable to pay duty on any deficiency in excess of the limit for the time being prescribed 
by rule of the Board Of Revenue under section- 90 of- the Bihar and- Orissa Excise 
Act, 1915.

20. Liceuseer shall he liable to pay duty on all spirit July recorded as having been 
brought, into- and stored in a warehouse and not accounted for in excess of one per 
cent, of such quantity £ which percentage shall be allowed for ordinary wastage) unless he 
can establish to the satisfaction of th-j Collector that such excess wastage has not been 
occasioned by any negligence on his part or on the part of any person conducting opera­
tions in the warehouse on his behalf, whether by storing such spirit- in unsound casks,- 
tanks, or vats or otherwise.

21. As security for the fulfilment of these conditions, the grantee shall deposit with 
the Excise Commissioner in respect of each warehouse at which the sale of spirit under 
this license is for the time being permitted, su*ch amount as that officer may direct either 
iti Government Promissory Notes or in such other form as he may approve.

22'. Without prejudice to the provisions of soction 93 of the Bihar 
Act, 1915,. any penalties, and other sums for which the licensee may become liable under 
the provisions' of that Act shall be recoverable from the security deposit .so to be made as 
aforesaid.

N. B. I.—The licensee will be bound by the provisions of the Bihar and Orissa Excise Act, 1915, and 
by- rules framed under th© Act so far as these may relate to him.

N.B XI. Tho breach, non-performance °r non-otee^ce of anyf the %^'ZieZ
the contractor or by Ins agent will, under section 4_ of t liable to a penaltv.or suspension and under slction 57 of the said Act may render the hcen.ee liable to a penalty.

Collector of

and Orissa Excise

Counterpart agreement
I •, the above-named. licensee,

for myself and my heirs; legal representatives and assignees, hereby agree to and bind 
and obsorve all the terms and conditions hereinbeforo written and

myself to- perform 
expressed. Signature.

19Bated
[2—*1—ft. 10-1936]

Witnesses.
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4. Margarette—
Wife of Sergeant Jt. J. w. 

Sappers and Minors/ 
the parish of GilW * 
oountj of Kent, died n^' 
Ganjam on 28^2-1840 A ar 
18 years—ft victim to CholIJ

5. Catherine Emily—

III daughter of John and 
Helen Cadenlieal.
20-9-1844, Died 
1847,

6. William Hen try-

infant son of Sergeant-Major J. p 
Fowler, 50th Regiment 
on 21-8-1812,

NOTIFICATION.

The 21st September 1936.

It is hereby notified that the list of tombs 
mentioned below in Bhapur and Bejipur 
cemeteries in Berhampore in the district of 
Ganjam (Orissa Province) are in a dilapidated 
condition and require immediate attention if 
they are not to collapse. Friends or relatives 
of the deceased or those interested in their 
upkeep are requested to correspond with the 
Executive Engineer, Ganjam Division, Ber­
hampore, Ganjam district, B.-N, Railway, and 
intimate their intention regarding the repairs 
of these tombs within three months from the 
date of publication of this notification.

Tpkarletto
Eorn on

19th May

died
Bejjipur Cemetery.

1. Lt. Quarter Mart on Peter Frasser 
Ottlay, 18th Regiment, died on 
15-3-1851.

7* Aurther Simpson— 

The son

2. Carline Eliza, Infant daughter of Asst. 
Surgeon Andrews H. M. I. A., died 
on 20-74859.

:3. Mathew Pool, V regiment, Madras 
Native Infantry, died on 10-7-1855 
53 years,

4. Mary Geraldine Shvbrick, died on
14-11-1854.

5. Mrs, Charlotte, wife of Wm. Parker
Drumaj, 5th Regiment,
6-8-1811.

6. Florence Ac Brown, died on 20-10-1858,
7. C. A. Bummers, Ganjam Survey, died

on 19-8-1860. 56 years old. Erected 
by wife of A. E. Summers.

8. Benjamin Bonomaly, 80 years, died on
18-7-1921.

9. Cement Eldertson of David and Eliza­
beth Adjie, died on 1,3-7.-1901,

10. Cecilia Margaret Grace, daughter of
William and Henrietha Grace Wilby 
died on 11-7-1891.

11. Maryann Josepa, wife of S. I. Joseph,
H Band Sergeant 24th Regiment 
M. I., died on 18-6-1889.

8. Janet, the wife of Lieut, T. P. Moore,
22nd Regiment, who died on 
28-11-1811, 23 years and 10
months,

9, Jane, Infant and daughter of Captain
Henry Thatcher of 13th Regiment, 
died 2nd November 1839,
2 months and 9 days,

10. Henry Stewens—

Late Barrack Sergeant of Berhampore, 
died
years, M mumented by Wife 
Eliza Widow,

11. Lt, Brevet Captain—

Aged

died on

3-11-1843. Aged 44

H. M, Donaldson, 50th Regiment, 
Madras Native Infantry, died 
at Capo of Good Hope on 
24-10-1842. Erected by Bro­
ther Officers,

12. Lieut. A, M- Glas, of the 49th Regi­
ment N. I., died on 27-5-1834. Aged 
29 years. Erected by brother officer.

13, Captain Thomas Swine of the 19th
Regiment, died on 19-12-1835, 
Erected by Brother Officers,

4- Lt. Colonel Baronde Kutzelben H.C.S., 
19-10-1836, Aged 51. 

Erected by Widow E, K.
Lt.-Col. S. J. Hadgson, 6th Regiment, 

at Ghumsur on 27-12-1836. 
Erected by 19th Regiment.

16' Dianne, the wife of Captain William 
V- M. I. Y. S., 22nd Regiment at 
Berhampore on Cholera on 10-7-1814- 
^ged 39.

12. Elliot Hella More, son of W. Elliot and
H. J. Jarvis, died on 25-9,1877, 
2 years 9 months.

Bhapur Cemetery.
L Anne—

The wife of William'Rea who died at 
Berhampore 
Aged 33

died Oil

on 3-10-1850.
years, 

Layale died on2- .M. James
Scomber1841.

Cod-17. Lt.-Colonel Arthour Macfarlanc,
manding 43 Regiment M- E- *’ baCj- 
by a fall from his Horse at 
pore on 28-8-1839, 47 years-

0, M. James D” La vale died 
4ged 40 years.

died
on U-10-1846.
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235Susanna Jano Laycostier—
Wife of Major T. I. Green, died on 

26-5-1841. 011
William Fredrick—

II son of J. Greatorey, died on 19-2- 
1837. Aged 1 year and 2 
months.

20. John Rundah Ardagh, son of Captain
I. R. Ardagh. 47 Regiment N. I, 
died at Aska on 31-8-1824. Aged 
1 year and 8 months.

21. Lieut. W. C. W. Noble of 2 regiment,
died on 8-12-1817.

22. Lieut. I. J. Depaiba of 2 Regiment,
died on 4-12-1817.

23. John Rule Esq., Garrison Asst. Surgeon
of Ganjam, died at Berhampore 
2-3-1817. 34 years.

24. Charles Edw., son of Aurthur and
Emma-—Cooka—died on 17-5-1831.

25. W. J. Colley Esq., died on 24-12-1833.
Aged 65.

26. Eliza Mary Colley, died on 13-6-1866.
27. Juss. E. Issabelea.
28. Charles Bird Esq., Madras Civil

Establishment, died on 23-8-1810.
29. Sarah Jane, Infant daughter Saac. and

Elizabeth Stublun.
30. Sarah Colloy died at Gopalpur on 2-6-

1853.
31. Anna Wahab, wife of Major George

Wahael, 2nd Batton., 21 Regiment 
N. I 23 years.

32. Emilia Mohatable, only daughter of
Lt-Col. Ths. Steele, 2nd Regiment, 
18-3-1816.

33. Lt. Alex Borthwick died on 23-1-1817.
34. Lt. Fg. Grey, died on 20-9-1822.
35. Mn. Mary Hussey, wife of St. Major

John llussex, 49th Regiment, died on 
10-9-1836.

36. Mary Anne, Daughter of Robert and
Mary A. Howard, died on 16-6-1844.

37. Mary Anne, Wife of Robert Howard,
Surveyor, died on 20-12-1848.

38. Wilbolmina, wife of Lt. W. Guild
Robston, 22nd Regiment, M. N. I-, 
died on 2-1-1845.

39. Mary Forlees chancellor, wife of Lt.
Coliyar, Madras, Engineer.

40. Mr. William Turis Senior, died on
21-12-1834. Aged 38 years.

41. Lt. H. W. Byrhc, of 2nd Regiment,
died on 13-10-1817.

42. Captain James Jobson, 4th .Regiment,
died on 3-6-1818.

43. Thomas Bell, Barracks Surgeon of
Ganjam, died on 24-3-1818.

44. Lt, Lewis Crowthor died on 25-8-1816.
Aged 23 years.

18.
SurgoMUoft0QaJaq'’ ®arrison Asst.

Ganjam, died on 17_8_

Regiment

1816.
Captain Pet 

N. I.
46.19.

er Mobil], 10th

48* Captain Gohn 
L, died

‘47.

H°lpin, 30th 
30-11-1848.

Regiment
Note: Inscriptions for the

laded and are illegible.remaining 7 tombs have

K. NAZIRUDDIN, 
Engineer, Ganjam Division 

Ganjam : The 10th Ju
Executive

ne 1036. 
[3—2—9-10-1936]

SALE NOTIFICATION.on

Rotiee is hereby given that in 
ot the certificate noted below 
mentioned properties will be put 
the 2nd November 1936:_

Certificate Case no. 307 Ii. P. oj 1936-37.

Raja Bahadur Sir Rajendra Narayan BhaDj 
Deo, Kt., o.d.e., of Kanika—C. H.

execution 
the under- 
to sale on

versus
Dinabandhu Rhandayatray and others_

Certificate Debtors.
D ues

Details of properties to be sold:—
1. Parganah Raima, police-station Chand-

bali, mahal Chandanpur, bearing 
tauzi no. 1623 (A) in the district 
of Balasore. Sadr jama Rs. 602-3-4.

2. Parganah Raima, police-station Chand-
bali, mahal Chandanpur Bhagabati 
bearing tauzi no. 4960 in the 
district of Balasore. Sadr jama 
Rs. 369-13-0 out of which the Certi­
ficate-Debtors’ share with Sadr jama , 
of Rs. 315-8-0 in respect of mauzas 
Panchapara and Purusottampur in 
Chandbali police-station and mauza 
Manapur in Aul police-station in 
Cuttack district.

MANMATHA NATH BASU, 
Certificate Officer, Dhadrak. 

Bhadrak: 25th September 1936.

Rs. 673-10-3.

WANTED

A trained graduate Geography 
the Ravenshaw Collegiate School Cuttack. 
Pay at present rates, Rs. 6o—4/2 10a but
subject to revision later.

Apply on or before the 10th October 1936.
None need apply who j3 110t a U!U1V° 

Orissa or domiciled therein.
B. MUKHARJ1,
Cu'tack Trainin') Collaje.

. 29th September 1936.

Teachor for

principal
Cuttack:
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WANTED

(5 Veterinary Assistant Surgeons, pr . 
sional pay Rs- 50. Must be graduate,. *' 
recognised Veterinary College. Age 
exceeding 25 years. Appy to Assistan 
Director of Veterinary Services, 0rissa 
Cuttack, in prescribed form obtainable fro ’ 
him, before 24th October with certificates 
and proof of domicile in Orissa, whetfl 
necessary.

COMMIS-THE REVENUE 
SIONER, ORISSA-

WANTED

OFFICE OF
3 of a

the Revenue

Branch on Ra. l‘u

tir> ** ’

being made permanent.
Qualifications required:—

of work in a Government 
loss than 5 years. 

Preference will be given to one 
possessing experience of work of 
registration of Joint Stock Com­
panies, Firms, Insurance Companies,

U. G. DAS.

Personal Assistant to the 1{
Gommissiotier, 0rissa.

Cutback : 29th September 1936.

[2—1—9-10-1936.]

evenue

Governmentm a

(b) Experience 
office for WANTED

For the Puri Water-works.

(</) An experienced English-knowing 
chargeman, (&) a latheman and (c) a litter 
mistry, on a monthly salary of Ks. 60, 40, 
and 40 respectively, chargeable to works.

Qualifications required for;—

(а) A thorough practical knowledge of 
the working and repairs of Oil 
Engines, Electric motors and Centri­
fugal pumps, with at least 3 years’ 
experience of handling Crossley 
Engines and Mather and Platt 
pumps.

(б) Practical experience of at least 3 
years in lathe-works in a Work­
shop.

(c) Practical experience of smithy work 
and machine fittings in any repair 
Workshop or under reputed firms.

The services are temporary on annual sanc­
tion, chargeable to work, and may be termi­
nated within 24 hours’ notice, if found unfit 
or incapable to discharge the duties.

No Travelling Allowance will be given to 
join the appointment.

Applications from the candidates with 
true copies of their testimonials and past 
experience should be made to the undei- 
signed and will be received up to the loth 
October 1936.

etc.
(VI Experience of work in a land acqui­

sition office with good knowledge 
of English. Should be a good 
tracer.

Apply before the 21st October 
ing age, qualifications and domicile.

The selected candidate will have to join 
possible. The rates of pay are 

provisional and will be finally fixed by the 
Orissa Government.

1936 stat-

soon as

UMA CHAPvAN DAS,
Personal Assistant to the Picvenue 

Commissioner, Orissa.
Ctitack: 29th September 1936.

[3—1—16-10-1936.)

IK THE COURT OF THE DISTRICT 
MUNSIF, ASK A.

I. P- 1/33.

Sjiaanstha Panda—Petitioner (Debtor). 

Versus

Goliamani Deri—Respondent (Creditor).

Notice is hereby given under section 41 of 
-■v: > of 1920 that the aboven:trued 
Honor has applied to this Court for 

dis< barge and that the said 
posted to

peti- 
an order

in/., petition i.3the 26th October 1936 for hearing.

Candidates selected for interview may
of their1oa give practical demonstration 

efficiency in Puri Workshop at their ov*11 
risk and cost on a subsequent date intimate

V. NARAYANA RAO,

pantulu garu, * J. BAKSHI,
Executive Engineer, 
Southern Division*

CTttack: 30th September 1036.

Money, Press Officer, Govt-

District Munsif.
Ask a : 2Hn September 1930,

Ctnws : Di-todanJ Pa],.:!htd byV M“
1.10*1936.. Press, O.G. 11—233 -


